FORM A

PUBLIC ANNOUNCEMENT
[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Requlations, 2016]
FOR THE ATTENTION OF THE CREDITORS OF

DK INFRASTRUCTURE PRIVATE LIMITED

Relevant Particulars

_Name of Corporate Debtdr'

i
2 Date of Jncorpp@ti_g_n__c_thCor‘péae -De_bEr
3

- = DK Infrastructure Privétéilrimit_e_d;_
| 12t February 2008

Authority under which Corporate Debtor is im:m'-p-or_ated‘/i
| registered - )
Corporate Identity Number / Limited Liability

Registrar of Companies — Mumbai

CIN; U45203MH2008PTC178804

a
Identification Number of Corporate Debtor

5 Address of the Registered Office and Principal Office (if :zlattl NOI'\:,L]DB FI;or Ng:l_’ Iz.e; Er.:c:avizl.ICHsL ?hlga::r bai
iy} of Corporate Delitor etkar Marg, Near Gujrati Seciety, Vile Parle (E) Mumbai -

) 400057

Insolvency Co encement Date i f te

6 Debtor PERINS a T eespEt er Catparate 17 April 2023 (Order received on 18t April 2023)

| Estimated date of closure of Ins / Resoluti i - e

4 stimated date of closure of Insolvency Resolution 14t October 2023

| _Process (180 days) o

Name and Registration number of the Insolvenc tiames foyeny [l i

8 & Y IBBI Registration No: IBBI/IPA-001/IP-P-01792/2019-

Profe-ssicnal acting as Interim Resolution Professional 20[12845

: . , A 17 heja Centre, Nariman Point, Mumbai —
Address and E-mail of the Interim Resolution ddress: 708, Raheja Centre, Nariman Point, Mumbai

9 . ; : 4 1, Mah ;
Professional, as registered with the Board. 0002 diratashird

o Email: jljain.ip@gmail.com L
Headway Resolution and Insolvency Services Pvt. Ltd.

10 Address and E-mail to be used for correspondence with 708, Raheja Centre, Nariman Point, Mumbai — 400021,

the Interim Resolution Professional Maharashtra.
. o | Email: cirpdkinfra@gmail.com )

11 | lastdate for submission of claims 01 May 2023 o -
Classes of crediters, if any, under clause (b) of sub-section

12 | (6A) of section 21, ascertained by the interim resolution Not Applicable as per information available with the IRP

professional

Names of Insolvency Professionals identified to act as
13 | Authorized Representative of creditors in a class (Three Not Applicable
names for cach class)

Web link: https://ibbi.gov.in/downloadform.html
Physical Address: As mentioned against entry no. 10

(a) Relevant Forms and

14 | (b) Details of authorized representatives are available
—— ﬂl,ii T ———— sy i - = e = =, - == PSR S A

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench (Court-V) has ordered the commencement of a

Corporate Insolvency Resolution Process of the DK Infrastructure Private Limited. vide its Order in C.P. IB/644/2020 dated 17th

April 2023.

The creditors of DK Infrastructure Private Limited are hereby called upon to submit a proof of their claims on or before 01t May
2023 to the Interim Resolution Professional at the address mentioned against entry no. 10.

The financial creditors shall submit their proof of claims by clectronic means only. All other creditors may submit the claims with
proof in person, by post or by electronic means.

Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorized representative from

Submission of false or misleading proofs of claim shall attract penalties.

Date: 19" April 2023 Name and Signature of Interim Resolution Professional: Jayanthla
Place: Mumbai IBBI Registration No: IBBI/IPA-001/IP-P-01792/2019-20




